TO BE PUBLISHED IN PART TI SECTION 3(ii)

QF THE GAZUTTE OF INDIA

MINISTRY OF FINA
(DEPA RTMENT OF RE

GOVERNMENT OF Itrﬁ'm

New Delhi,

NOTIFICATION
T INCOME~TAX
No. ¢4y (F.No,203/ 52/8&
Office Notification No,86032 (F.No.203/

12=11=54 It is hereby notified for ger
Institution mentioned below has been apprc
Seientific & Industrial Research, New Delh

Authority for the purposés of clause (jii

«ITA.I1)

CE
NUE Y

the /M Ogkobex, 1086,

In continuation of this
P /P33 oITALIT) dated

eral informaticn that the
ved by Department of
i, the Prescribed

) of sub=sectidn (1) of

Income~tax Act, 1961

Section 35 (Thirty Five/One/ Three ) of the
962 under the category

‘read with Rule 6 of the Incomemtax Rules;

*Institution" subject =2 the following copditions :=
will maihtain a séparaté account of the Sums Teceived
by 1t for scientific research. '
1i} That the said Iﬂétitnﬁe wiil furnish annual returns

of its scientific rescarch activities to the Prescribed
Authority for every financial yepr in such forms as may
be laid down and intimated to thpm for this purpose by
30th April each vyear. o

iii) That the'said -"stitute 317 Lubmit to the Prescribed
Authority by 30th June each yearja copy of their audited
anpoual accounts showing their to$al income and expenditure
and Balance Sheet showing its asdets liabilities with a
copy of each of these documents Yo the concerned
Commissioner of Income~tax.

'iv) That the said Inetikute 544 apply to Central Board

hce, (Dem rtment of
ndvance before the
r extension.

te of expiry of

L4

of Direcct Taxes, Ministry of Fina
Revenucd, Hew Delhi, 3 months in
expiry of tro 2zproval for furthe
Applications »eceived after the d
approval are liable to be rejectei

INSTITUTION

Indian Natienal Thestve, Bembay:

Contdaese.s 2/=



This Notifigation is_effect&&é for a period from

1=A=1086 Lo A1-3-1080,
9_/(../.

: ~ { Y.K. Batra } :
Under Secretary to the Goverament of Indla

Copy forwarded to:-

1. All Commissicnérs of Income~tax (2 copies’.

2. Director of Inspection (Investigation)/{Special Investi-
gation)/ITRAudit/RSaPR/Vigilanca/Intelligence/Recovery/ -
Survey/PaPR, New Delhi. ' . -

3¢ Directorate of O &-M:Sérvices (Incoﬁe-taxﬁ, Aiwaneg~-
Ghalib, Mata Sundri Lane, New Delhi.

_ S o , . _
4. The Secretary, Department of Scientific & Industrial
Research, Technology Bhavan, New Mehrauli Road, New Dejhi
with reference to their Office Memorandum No. 13/57/ 827V
dated o656 o |

-5%" " The Jdint Sccretary & Legal Adviser, Ministry of Law,
'~ Shastri Bhavan, New Delhi. :

6. Comptroller & Auditor General of India (50 cdp;esﬂ-

7. Bulletin Seétian of D.I.(P&PRY, 2nd Fioor, Hans Bhavan,
I.P. Estate, New Delhi (5 copies). :

8. The Tennrsl Secrstary, Indian 'htjanel Thestre, 19721,
Anmbalagl oshi daryg, Uonbav-d0 023,

(ﬂ.\v””;gy

"

( Y.K. Batra }. .
‘Under Secrobtary to the Government of india

,/Eamol§7



